
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 93/2025 

IN THE MATTER OF: 

Jagan Prasad Tehriya                                                                          ….APPLICANT 

                                                                  VERSUS  

State Of U.P. & Others                                                                      …..RESPONDENT  

 INDEX 

S.No. PARTICULARS PAGE NO. 

1. RESPONSE ON BEHALF OF RESPONDENT NO. 

5 IN COMPLIANCE OF THE ORDER DATED 

27.03.2025 PASSED BY THE HON’BLE 

NATIONAL GREEN TRIBUNAL                                                                         

 

 ANNEXURES  

2. COPY OF THE LETTER OF AUTHORIZATION 

ANNEXED HEREWITH AS ANNEXURE A-1 

 

4. COPIES OF THE PHOTOGRAPHS ANNEXED 

HEREWITH AS ANNEXURE A-2 

 

5. COPY OF THE NAZRI NAKSHA AND KHASRA 

KHATAUNI ANNEXED HEREWITH AS 

ANNEXURE A-3 

 

6. COPY OF THE FIR NO. 0039 DT. 02.12.2024 

ANNEXED HEREWITH AS ANNEXURE A-4 
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7. COPY OF THE FARD REPORT ANNEXED 

HEREWITH AS ANNEXURE A-5  

 

8. COPY OF THE H2 CASE NO. 

17/KIRAWALI/2024-25 ANNEXED HEREWITH 

AS ANNEXURE A-6 

 

9. COPY OF THE GAZETTE NOTIFICATION DT. 

07.01.2020 ANNEXED HEREWITH AS 

ANNEXURE A-7 

 

10. COPIES OF THE NOTICES ANNEXED 

HEREWITH AS ANNEXURE A-8. 

 

11. COPY OF THE CHARGE SHEET ANNEXED 

HEREWITH AS ANNEXURE A-9 

 

12. COPY OF E-NOTICE DT. 27.05.2025 ANNEXED 

HEREWITH AS ANNEXURE A-10 

 

13. COPY OF THE BANK DRAFT DT. 27.05.2025 

ANNEXED HEREWITH AS ANNEXURE A-11 

 

14. COPY OF ORDER DT. 13.05.2025 ANNEXED 

HEREWITH AS ANNEXURE A-12 

 

THROUGH COUNSEL 

 

BHANWAR PAL SINGH JADON 

STANDING COUNSEL FOR STATE OF U.P. 

EMAIL- bhanwar09jadon@gmail.com  

Ph: 9639286572 

DATE: 26.07.2025 

PLACE: NOIDA 
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1. District (fan): ufft (afrte ATR) 
FIR No. (9.q.R. 

2. S.No. (h.4.) Acts (3fafq) 

2 

0339 

Time Period (HHT Jata): 

3. (a) Occurrence of offence (34T ht ae): 
1. Day (f): HaR 

FIRST INFORMATION REPORT 
(Under Section 154 Cr.P.C.) 

5. Place of Occurrence (cTEAA): 
4. Type of Information (y0 HI YHTY): fefe 

(b) information received at P.S. (TT E0 qaTATH F*): 
Date (fis ):02/12/2024 

(erT 154 s vfiaT afar ) 

(c) General Diary Reference (tTHT HCÍ ): 
Entry No. (utatz #.):051 

(b) Address (V): TTr FAI� Hlt 

(e) UID No. (YTGST .): 

P.S. (TA): arst 

() Passport No.(TGqI .): 

Date From (t 
Time From (H4T 

6. Complainant / Informant (faargdGflqIaaf): 

Place of Issue (Tt H T FATH ): 

Date &Time of FIR (W.g.f. â tslHT)02/12/2024 21:18 a 

1. (a) Direction and distance from P.S.(ATT t sit fzer ):fa, 02 ft 

(a) Name (1H): giia yir qc ggeh faheraft t 

(b) Father's/Husband's Name(fuar /yfa at AIH): 

(c) Date/Year of Birth (H fafa /q): 1984 

(h)Address (11): 

S.No.(h.H.) ld Type (454TA 4I A OT) 

(c) In case, outside the limit of this Police Station, then (ui T H0HT AIt 
Name of P.S.(HT OI TH): 

Time (HH): 21:18 a 

|Sections (urT(Ö)) 

02/12/2024 

)00:00 a 

Date & Time (fata sit H4T): 02/12/2024 21:18 q 

1 

(g) ld details (Ration Card,Voter ID Card,Passport,UiD No., Driving License,PAN) 

S.No.(h.d.) Address Type (4T hT hTT)Address (4T) 

N.G.R.B (A.ft.ar) 
1.J.F.-4 (qftgot HTf -) 

Year (a): 2024 

Date To (fiT TG )02/12/2024 

Time To (4HT GG):14:30 a 

): 
District(State) (aT (a): 

Id Number (Yz14 HE0) 

(d) Nationality (tud): MTd 

Date of issue (tr À fafry: 

Beat No. (ee t.): 

ANNEXURE A-34307



() Occupation (44H): 
i) Phone number (MT .): 

I. Details of known/suspected/unknown accused with full particulars 

Accused More Than (3IT 3TI y afca a0 Gt de): 

Alias (34ATH) S.No.(. Name (1TH) 
H.) 

1 

2 

3 

4 

5 

6 

Relative's Name 

Mobile (aIgG 4.):91-8433004997 

9. Particulars of properties of interest (Haf-àg HEYt at fru): 

10.Total value of property (In R$l-)-HFqft aT pa HA( ): 

12.First Information contents (uH T TT;: 

N.C.R.B (a.t.aTT.) 

Present Address (afAr y) 

1. T MTGGIH ,JBI,T0at 

8. Reasons for delay in reporting by the cömplainantlinformant (arnrGHdf /HTAf EII feutt 

2 

1. elecTH, 3BT,TIEt 

(3aftc 3AURI), JR HAT, HIKT 
1, 3rBI,3AUAI, T0ET (afrgre 

S.No. (#. Property Category (tuft Property Type (HEuft Description (faqTU) 

1. HRI E,AS,gfat 

1. JsT,fahA, uferft (frgte 

11. Inquest Report / U.D. case No., if any (HU HtT futtq.st.y5(U| H., a at 

S.No. (#. UIDB Number (4.st.y9U 

Value(ln Rs-) (Ho4 
( ) 

67.98,108,100,99,280 cm a YI4St 8 qy tat 3o TIS hHT: 93,75,54,125,85,88,118,67 cm 

1 
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13.Action taken: Since the above information reveals commission of offence(s) u/s as mentioned at Item 
(1) Registered the case and took up the investigation: 
(2) Directed (Name of I.0.) (ai� thrt H): RAGHVENDRA Singh Rank (T): SI (Sub-Inspector) No.( to take up the Investigation (at atg 3y H fay ra ft ) 
(3) Refused investigation due to (ia fy ): 

or (3 h(T jHr fahT 
(4) Transferred to P.S. 

on point of jurisdiction (a gafaar areu 
District 

14. Signature/Thumb impression of the çomplainant / 

N.C.R.B (ga.t. r.t) 

F.A.R. read over to the complainant / informant,admitted to be correctly recorded and a copy given to the 
complainant / informant free of cost. (faTYThf / qaThaf t rufaht va HAS t, Ht 
R.O.A.C.(31%. AT .s.ft.) 

15. Date and time of dispatch to the court (3Glti gy t 

3 

B$ HTHT T 

Signature of Officerincharge, Police Station 

Name (1): P$ ACHÂNERA 
Rank(ue) (lhspector) 
No.(i.): 9454402724 
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R. 

4. 
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( 

|89 cm. 

91 Cm 
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Th-cf-*N941-3 1P-o(-7-froSrffo11toRrFo— 

sficri0 / 7904110-91 /2014-16 

ch^t)Ilef 

FfTh-rit quid, ‘rrif ribT 
3-ff( like@ wow 11T IMAM' 

31111111714 
rowli q 	 

ud (u") 

(tiRficr strktz) 

cIN13), 1111c1(411( 7 ulicla, 2020 

MN 17, 1941 - 14) tpict 

\icth -situ 	 
trikprr, 49 74 viciaigMR 	cli arrr-5 

'1W-I1 24/81-5-2020-07-93 

ki), 7 79-4'1, 2020 

aar-41-4-qr 
IT03110-2 

\Rd.!. 	1 TMIVT 	sjU  31trefizIN, 1904 (\icth rki altntiq tiCcrn 4 Ri9 1904) 'el MT 21 

T TITP-T rad.  \icth 31t41 	T ti.<411,1 31i4zfli, 1976 (\3ccti MI 31t1kl1ff titszif 45 :19: 1976) 

Erni 21 74 23 T 3Tth 	Th-T IRtFT 0,01 ath.ther)Pa 3TWRIU91 titqlf 2270/14-5-2017-07-93, 

itliT 31 31-4W, 2017 Th-T Sur cht: 	 niffttf 	T1 PYIDcf 
vraiRT m-rOt t 

(i) 317 (kift/Twit), (2) 4M, (3) tile, (4) 1%311, (5) EN-IN-Heft  (6) 414(4, (7) WON, (8) dkeN, 

(9) 14FT3, (10) 3149., (11) ITSIT, (12) 4F, (13) Mit, (14) RsN41, (15) an, (16) *Hen, (17) vilt-f, 
(18) 3TWIT, (19) 13T-f, (20) q101, (21) ftrFT4T, (22) 1-9., (23) 	 (24) scs (25)  

(26) tit, (27)17, (28) trtTrf 74 (29) tif.M.-r att-q.  czOcini cridcf zir &TAU 9It I:17 Reiff 3.1.  ITWed711 

2-141-011/4  11 	T T, 19tT 31 %Lilt, 2025 UT 3PTRUT4 	 42U— ¶M '14 

TfZj tzrr T.4 re e zIT &Off tit tfriGu 	fkir siciv 4-47 m7 re tt irr .ttctt! gi‘rr at-la 
1=4--c-€ crizi 	f)a414-r M Rwefrwr 	 faun uitir 31-F4TITT el.  zit 	czthq 	Itc1 R ?Mu 

tt 31'271 	uTrer ww<Rit awat TRIO wcf etyr tr Tit el 30  tik 149  Tht LI! 	co.< * s 
4-1 sAorir 	ffiftra 39-gr gm.  wi At irt t   PLIOcr -61 fan) 	titytil•To 

um{   crgur 49-  iiqe-w, 3TT5m-or 74 m-Rf .4179-r, '3c'1' WkT,ultfr 3fR 51I aTd-Rrff tt, 	 
xrr4-4-.4111t-4- 	 tichcif 1 
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2 	 ‘icth TItT 3ti11E1174 quid, 7 79-4t, 2020 

3— 41 	kw 41 iLatt 3It‘(fi1&i MTR) 	ciqck it) tIRM %4' ‘414 
eativw TIM wr start 74 tan--  Tram arfr-t-rtak Thturd7 ar-g-r 	,m4 tg 3419 or< 
an-449.-in \IR•c,iNci f4,24r wOrr 	octimq 3tt1-d-r-0 aif4Nitir-d itzrr uiRpii 

	

4-7T *cwit     Tit cm:1w 71.  WIN tft 10 VI Th7 31ittruf vd 31-57417 till 30 

	

trftrff cm4 met itarit 10 	tftrff Phil jlI4 TAT 05 al wo ‘3-144 317ef0T fttr .114 mar 
TA-9-Trit \iciti 3T141'11111 1:19 1976 mar tTRT 5 314R 7 	3171R 141" 	 TRI qff 	Th"F 3THT Met 
"ii4 IqffPtmrTtr Emir% wr wrerTr eAcmffr W vzh-9-rzt clir Izti44l wviOq't wr Tftaita 
cp.< 	1411-4TT Th7 

 

	

1 -4TR <rrok 	+161L101 frd-err 
5—‘3c7O1 Ak71 Wffl),1 1-1,ei tcli411 Th'r 37T-ef crzfd 'ft ti  3NRQI7 ‘411 	lithoilchof Th(31 ij11411T 

14q1 	ir 

3T10-r Tr, 
i&-im Tit 
;r5ur Tritql 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is 
pleased to order the publication of the following English translation of notification no. 24/LXXXI-5-2020-
07, 93, dated January 7, 2020: 

No. 24/LXXXI-5-2020-07-93 
Dated Lucknow, January 7, 2020 

IN exercise of the powers under section 21 and 23 of the Uttar Pradesh Protections of Trees 
Act, 1976 (U.P. Act no. 45 of 1976) read with section 21 of the Uttar Pradesh General Clauses Act, 1904 
(U.P. Act no. 4 of 1904) and in supersession of the Government notification no. 2270/X1V-5-2017-07-93, 
dated October 31, 2017, the Governor is pleased to prohibit felling of the 'following trees species:- 

(I) Aam (Desi/Tulcmi), (II) Neem, (III) Sal, (IV) Mahua, (V) Bijasal, (VI) Pipal, (VII) Bargad, 
(VIII) Gular, (IX) Palcar, (X) Arjun, (XI) Palash, (XII) Bel, (XIII) Chiraunjee, (XIV) IChimee, 
(XV) ICaitha, (XVI) Imli, (XVII) Jamun, (XVIII) Asna, (XIX) Kusum, (XX) Ritha, (XXI) Bhilawa, 
(XXII) Toon, (XXIII) Salai, (XXIV) Haldu, (XXV) Bakali/Kardhai, (XXVI) Dhau, (XXVII) 'Chair, 
(XXVIII) Sheesham and (XXIX) Sagaun and exempt other species situated on individual cultivated and 
un-cultivated holding. 

Prohibited tree species shall not be felled till dated 31st  December, 2025 except under 
unavoidable circumstances such as tree is dead or dying or it constitutes danger to person or property or its 
felling is necessary for executing a development work approved by the Government or after attaining 
exploitable diameter or if the fruit bearing capacity of such tree has declined substantially and permission 
to fell such tree has been obtained in writing from the competent authority. For exploitable diameter, 
Principal Chief Conservator of Forests, Monitoring and Working Plan, Uttar Pradesh may issue guidelines 
from time to time, as and when required. 

Longitude and Latitude of trees to be felled and compensatory saplings to be planted (in lieu of 
felled trees) shall be mentioned in the application from while applying for obtaining felling permission 
form the Competent Authority and subsequently recorded online. 

The tree owner shall plant and maintain 10 trees in place of each tree felled and in case of not 
planting trees the amount of money for plantation of 10 trees and their maintenance for 5 years shall be 
deposited by the tree owner to the Forest Department, as per sections and 7 of the said Act of 1976. Forest 
Department will utilise this amount for afforestation purposes. This will help conserve such species and 
expansion of tree cover too. 

Uttar Pradesh Forest Corporation will facilitate the tree owner for certification of standing trees 
on his farm land. 

By order, 
SUDHIR GARG, 
Pramukh Sachiy. 

410[9307101#0-70410 549 •<lu14 —(n0-2020—(1335)-599 Ardt—(colc-Licija/311t6te) 

1:11071010410-70110 1 TTO tR4771-2020—(j336)-1000 ArdiTI—(chalt1/a/3T116-4e) 
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P.S. (aTT): 48T 
1. DistrictUUnit (fuT/^STS): arft (aftgtc ATI) 

FIR No.(u.�.t.d.):0339 

IN THE COURT OF: ATOFTY ( TIY H) 

3.Date(fd): 22/12/2024 
4.S.No. Acts(3rfertuH) 

2 

FINAL FORM/ REPORT 

(Under Section 193 B.N.S.S.) 
( TT 193 att y yH YH 

6.If FR Unoccurred 

2. Final Report / Charge Sheet No.(3tfàH frurt/TRs 47 HeT): 01 

5.Type of Final Form/Report 3T4 UT 
(3ifar Tffrud aTR): 

N.C.R.B (.ft. 3T.af) 

(ufz sifa feutt rufea): 
7,!f Charge sheet 

Ara) 

1 

Year(af): 2024 
Date(da): 02/12/2024 

Sections(eTT) 

ANNEXURE A-89321



8. Name of I.0, at the time of charge sheet 

Rank (M): SI (Sub-lnspector) 

F): 

9. (a) (*) Name of complainant / informant (fraTUTHIÍI�fdr ATt 5T TH): 

S. Property Estimated Police Station 
No Description Property 

Register No. 

(b) () Father's/Husband's Name (fùT/ut T TH) : 
10.Details of Properties/Articles/Documents recovered/seized during 

investigation and relied upon: 

(5. (HEfa aT 
faru) .) 

S. No.(h.H.): 1 

Value 

(in Rs.) 
(qurfa 

(.)) 

(i) Name IhRT Jh eTeI 

(iv) Sex(fot): geu 

Whether verified(UT HFUTa Q?): 0 
(ii) Father's Name(fAI I ATH): gt 

(ii)Date/ Year of birth (-Hfaf/a): 05/10/1984 

11.Particulars of accused persons charge-sheeted(34s 4I GIred tat 

(v) Nationality(rfeaT): T 
(vi) Passport No.(ureté 

Date of lssue(rtr a 
Place of Issue(TÌ H HT FATT): 

N.C.R.B (yA.ft, 3T.) 

u): 

RAGHVENDRA Singh 

fafa): 

No. (4.): 

2 

From whom/ Disposal 
where revered 

or seized 

) 
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(vii) Religion (): 
(viii) Whether SC/ST/OBC 

(3g. 
(ix) Occupation(4eHTU): 
(x) Address (4aT): 

S.No. Address Type 
(h.H.) (4aT HT YhTT ) 

2 

Whether verified (Fi HUTiA }?): i 
Regular Criminal No. (if known) 

(xii) Date of arrest(fNtvart f fafa): 
(xiii) Date of release on bail 

(xiv) Date on which forwarded to court 

Address(4) 

(xv) Under Acts & Sections(3rfafrun qa arT): 
S.No. 

(5.3.)_Acts(rterfuH) 
1 

chT 0HUI taiH 1976 
2 

3 

H! HRQU 3Tt4 1976 
(xvi) Details of bailers / sureties(HTIATd HT s): 

Sections{err) 

N.C.R.B (ya.tt.3T,t) 

10 
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Name (TH): 
Father's/Husband's Name 
Occupation (4): 
Address (4): 
S.No. Address Type 

UID Number (y3Tsd #.): 
Identification (uzuT): Date of Birth (-4ff): 

Any Other ID Proof (4� 9HU ): 

Address(v) 

S.No.(h.H.) D Type (5aTH Y7 HT HHTT) ID Number (4817 T H.) 
(xvii) Previous convictions with case references 

(xviii) Status of the accused (3rfrg# frfa): fiR 
(xix) Brief details.of crime related with. accused 

(xx Crime evidence related with accused 

S. No.(.H.): 2 
(i) Name 1| 

Whether verified(*uT HEUTÍTA ?): ad 
(ii)Father's Name(ft T H): tz 

(iii)Datel Year of birth (rHrre/gt):.20/03/1992 
(iv)Sex(fT): yey 
(v) Nationality(rtuA): HKA 
(vi)Passport No.(4THYT& HE): 

N.C.R.B (A.ft.T 
1.L.F.-V (itpct 

Date of lssue(rt H fafa): 
Place of Issue(T0 HT hT FATT): 

4 
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(vii) Religion (): 
(vii)Whether SC/ST/OBC 

(ix) Occupation(aHTT): 

(x) Address (udT): 
S.No. Address Type 
(5.H.) (uT HT YHTR ) 

1 

2 

Whether verified (T HEUTr ?): ~Í 

Regular Criminal No. (if known) 

(xi)Date of arrest(frryit fafa): 

(xiii) Date of release on bail 

Address(41) 

(xiv) Date on which forwarded to court 

(FralaT ffe): 

(xv) Under Acts & Sections(3rfaf-H yd arT): 

S.No. 
(.4.) Acts(atfefauH ) 

2 

hT HRHU 3taf-ug 1976 

h HGU 34tu1u 1976 

5 LO 

Sections(eTKTÝ) 

4 

N.C.R.B (yA.ft.3TT.) 

10 

(xvi) Details of bailers I sureties (H1d EI S): 
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Name (IH): 
Father's/Husband's Name 
Occupation (4): 
Address (4T): 
S.No. Address Type 

UID Number (3Tst #.): 
ldentification (4gu): Date of Birth (4tat): 

Any Other iD Proof (34FU THTU 4T): 

Address(4ai) 

S.No.(#.0.) ID Type (4zUH a I YHT) ID Number (T T H.) 
(xvii) Previous convictions with case references 

(xvii) Status of the accused (3rferun ñt fafa): 'rR T0 
(xix) Brief details of crime related with accused 

(xx Crime evidence related with accused 

S. No.(h.0.): 3 
(i) Name fE 

Whether verified(rur HEufta Q?): aY 
(i) Father's Name(fAI 1 AH);: ts4 fets 

(iüi)Date/ Year of birth (rHftfatat): 01/01/1953 
(iv)Sex(fm): yeu 
(v) Nationality(tAI): HrKT 
(vi)Passport No.(rHur& de): 

N.C.R.B (4.0.ih 
1L.F-V (Çhtat 

Date of lssue(r h faf): 
Place of lssue(Tt Ht hT EATT): 

6 
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(vii) Religion (): 
(viil)Whether SC/STIOB 

(34.nfa3r. fal-y fuy af: 
(ix) Occupation(dHra): 
(x) Address (V): 

S.No. Address Type 

1 

2 

Whether verified (F4T HEUTàa?): i 
Regular Criminal No. (if known) 

Address(4) 

(xii)Date of arrest(fryaIt f fafa): 
(xii) Date of release on bail 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(arferfuH ye urT�): 
S.No. 

(5.R1.) Acts(arfatf-H ) 

hT 0TGU 3taA 1976 

hT HTAUT 3rtetgH 1976 

N.C.R.B (yA.t.TR.) 
LJ.F.-V (Thtp fa 5T -V) 

Sections(rTÝ) 

4 

10 

(xvi) Details of bailers / sureties(HTAfT0 OT i): 
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Name (TH): 
Father's/Husband's Name 
Occupatiorn (4dGTU): 
Address (TGT): 

S.No. Address Type 
(5.1.) (uT, HT YHTT ) 

Identification (uga): Date of Birth (T4fate): 
UID Number (qans d.); 
Any Other lD Proof (34FT HIUT UT): 

:.. S.No.(5.H.) D Type (VzTH 47 ÐI THTT) ID Number (UgarT 4I Å.) 

Address(vai) 

(xvii) Previous convictions with case references 

(xvi) Status of the accused (3rferg 
(xix): Brief details of crime rclated with accused 

S. No.(ah.4.): 4 

(xx Crime evidence related with accused 

(1) Name aRlGr f 
Whether verified(FUI HEUTfa à?): 8T 

(ii) Father's Name(tài T TH): qTEH 

(v) Nationality(rteuA): TET 
(vi)Passport No.(uTHué it): 

(iii)Date Year of birth (-Hftfala): 01/01/1964 
(iv)Sex(fa): yey 

Date of lssue(rtt ht f faf): 
Place of lssue(t 5t H1 FAT): 

8 

N.C.R.B (s4.*t. 
LLF.-V (qitpd 5 

fft): rR 
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(vi) Religion (f): 
(viii)Whether SC/ST/OBC 

(3r,Tfal3 f/-u fdet af): 
(ix) Occupation(4qHrT): 
(x) Address (4l): 

S.No. Address Type 
(h.H.) (4T HT YTT ) 

2 

Whether verified (FT HEUtt ?): B 
Regular Criminal No. (if known) 

(xii) Date of arrest(fruar faf): 
(xiii) Date of release on bail 

Address(ud) 

(xiv) Date on which forwarded to court 

(xv) Under Acts & Sections(3rtayH ye urr): 
S.No. 

(G5.0.) Acts(3taf4H) 
1 

hT HTHU 3taftg 1976 

hT U fefg 1976 

Sections(rTer) 

4 

N.C.R.B (.ft.3T.) 

10 

(xvi) Details of bailers / sureties(H1Tfut 1 st): 
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Name (TH): 
Fathers/Husband's Name. 

Occupation (HT): 
Address (MT): 
S.No. Address Type 

UID Number (y3sT .): 
Identification (45TH): Date of Birth (Htt): 

Any Other iD Proof (3/F 9HTU q): 

Address(4) 

S.No.(6.T.) ID Type (9g17 4 T gaTT) ID Number (4�17 q7 .) 
(xvii)) Previous convictions with case references 

S. No.(sh.H.): 5 

(xx Crime evidence related with accused 

(i) Name qurg zi y 

(xviii) Status of the accused (arfrqt hr fraf): fR TE0 
(xix) Brief details.of crime related with accused 

Whether verified(UT HEUTU?): ad 
(i) Father's Name(tT I TH): f 

...... 

(v) Nationality(ut4A): HTA 
(vi)Passport No.(sTHYTZ dEUT): 

(iii)Date/ Year of birth (-4afla): 05/10/1984 
(iv)Sex(f): qeu 

Date of lssue(rt h ft fafa): 
Place of lssue(t HT HT FATT): 

10 

N.C.R.B (7.h.3 
L.L.F.-V (Tip 
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(vi) Religion (uf): 
(vii) Whether SC/ST/OBC 

(ix) Occupation(4ATU): 
(x)Address (Mdi): 

S.No. Address Type 

2 

Whether verified (FT HATtyr ?): d 
Regular Criminal No. (if known) 

(xii) Date of arrest(firArl f fafa): 
(xi) Date of release on bail 

(xiv) Date on which forwarded to court 

Address(T) 

(xv) Under Acts & Sections(3tiu yd urr�): 
S.No. 

(5.4.) Acts(arfaftuH) 
1 

2 

aT HTHUT 3taf-ua 1976. 

11 

Sections(erer�) 

4 

10 

(xvi) Details of bailers / sureties(HHfA 5Ê aT): 

N.C.R.B (yAft.AT.,) 
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Name (H): 
Father's/Husband's Nanne 

Occupation (4dH): 
Address (4T): 
S.No. Address Type 
(5.4.) (vT 5T YGTrR ) 
ldentification (4g): Date of Birth (HTt): 

UID Number (4311st d.): 
Any Other |D Proof (3FT 9HTU 4I): 
S.No.(5.d.) 4D Type (VguH YA HT yhT) ID Number (43a1 4T {.) 

(xvii) Previous convictions with case references 

(xvii) Status of the accused (3frg â frfa): fRR TEd 
(xix) Brief detaiis of crime related with accused 

(xx Crime evidence related with accused 

S. No.(i.H.): 

12.Particulars of accused persons - not charge sheeted(suspect) 

Address(41) 

(i) Name TUr T FAAT 
(4TH): 

1 

(ii) Father 's Name (tuT 6T 

(iv) Sex (for): yeq 
(ii) Date/Year of birth(q-HfafAJa): 1965 

(v) Nationality (u): HT 
(vi) Passport No.(urAE d.): 

N.C.R.B (a.f, 

Date of Issue (Ttt H t frfe): 
Place of lssue(t h HT FATH): 

12 

Whether verified 
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(vi) Religion (f): 
(vii)Whether SC/STIOBC (44,ta/g. 
(ix) Occupation 

(x) Address(4): 
S.No. Address Type (4T Address(uT) 
(&.0.) 5T YATT ) 

1 

(xi) Suspicion approved 

2 

(xii Status of the accused (suspect) 

Whether verified(Fur HAT?): zÈ 

(xii) Under Acts & Sections(arfafqu ya rer�): 

No 

(s5. 

(xiv) Any Special remarks including reasons for not charge sheeting 

H.) 

13. Particulars of witnesses to be examined(y3TTS fs 

Namel 
Mob No 

o �o) ! 

Father's/ Date/ Occupat 
IHusband's Year ion 

name 

HTH) 

of 
birth 

Fafar 

1984 

13 

N.C.R.B (yA.t.TT,f) 

Address 

(Y) 

Type of 
evidence to 
be tendered 

frarertepctf 
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8433004997 

HTO 2012 

2 FGhRT I 
7983496725 

3 9012377125 E 

4 qu| 
9368261850 

6397671271 G 

14 

(asf4gre 31T),JT vzet, 

|31TT),JT VGeT, HTRA 

N.C.R.B (94.H1.á 

argtr, uft (hfrgte 

(afRE 3TTCT),3TR H¢T, 
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6 / 

8 

9 

|10 

|8006543011 

9808141508 

9058833947 2aI� 

8859801687 

7017565320 

15 

N.C.R.B (yA.f.TT.) 

1780 gc| aRT, 

|1780 grl dMEI, 

(sfrgrte TTT),IA VAT, 

ufat (ofate TET),3R 

ufaft (afagte AT),JAT 

14.If FR is false (F.R. false), indicate action taken or proposed to be taken 
uls 182/211 1.P.C| 217/248 B.N.S: 

335



N.C.R.B (yT.ft.ari.) 

15.Result of Laboratory analysis (utnTaT f TTr tagqu HT YTUrH): 

16. Brief facts of the case (HTHd Hafaa itH ATT): 

Qo t� hHRT: 93,75,54,125,85,88.1 18.67 cm �aT r h 3 g tsHt 38 

16 
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17.Refer Notice served T8T 

(Acknowledgement to be placed) ("Tadt Trtt ht): 
18.Despatched on(yu f faf): 22/12/2024 
19.No. of enclosures (iau dEI): 2 
20.List of enclosures: As annexed (HUat hd qah): 

IIF1.pdf, IIF2.pdf 

21. Name and address of the accused, who have not been challaned, 

whether caught or not: (1T4 sÌT YaT 3fery, arH si fa Tg Sjars 

216.Suspected accused name, address and age ET 3ttqth hT HI4, 

Date(f¢-is): 

214.The absconding accused name, address and age / 5R Atqah hT TH 

22. Names and addresses of the accused, who have been challaned 

226.Name, address and age of the accused on bail 

N.C.R.B (T.ft.TT.) 

224.Mafarur accused name, address and age H5T3I0q# T HTH , 9T 

24. Resutt of trial (HhcH I qitu): 

23.Case property (including weapons) with details of where and when they 
were recovered and the details of recov�ring officer and also whether 
they were sent to the magistrate or not.(HIa (ER HaT) y TÀ aÌ 

25. Complete Punishment (yut TT): 
25%.Date (
i): 
25.Piace (H): 

17 
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25T. Punishment (HT): 

Forwarded by Oicsth diargo 
(Turt arfasria) 

Name (IA):S ACHHNERA 
Rank (1a): FASASSIONERATE AGRA 
PNO/CUG No. 

9454402724 

18 

N.C.R.B (.t1.3/Tat, 

Signature of Investigating Officer submnittirng 
final report/charge sheet 

Name (TH): RAGHVENDRA Sirgh 
Rank (WG): SI (Sub-Inspector) 
PNOJCUG No. 
fñaatyft : 
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Departiment, 

ired from 

No2652 

ount of 

eri afFOREST DIYT98290 

Utar Priesn. 

Cirga BeT0Ra 

nof Rupees ao0000 n (cK 6y SL) 

1 Forest-5.7.2017-t000 Books (D.T.P.Offset). 

TECer. 
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TState Bank of India 
ssuing Branch ACB ACHNERA 

BTE ICODE No 06343 
Tei No. 

ON DEMAND PAY 
HIà srug PRABHAGIY NIDESHAK SAMAJIK VA NIKI PRABHAG AGRA******. 

IO1 000446337046 

AJC Payee 

FYa RUPEES One Lakh Twenty Five Thousand Only 

Name of Applicant 

DEMAND DRAFT 

VALO ONYECOJTER PRNTEO 

Key SUFJUW Sr. No. 156665 
Lal Singh 

STATE BANK OF INDIA 

Key: SUFJUW 217o 52 025 
Sr. No 156665 

AMOUNT BELOW 125001(06) 

T e fe du 3ao 2aT /DRAWEE BRANCHAGRA MAIN BRANCH 

VALOFOR 1 woNTHS ON , S . /CODE No 00602 

DD MMY YY Y 

125000.00 

i33 7O46 00000 2000: 000446I 6 

HT /VALUE RECEIVED 

Au SGNATO 

OR ORDER 

6 

5 
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ITEM NO.61               COURT NO.4               SECTION PIL-W

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Writ Petition(s)(Civil)  No(s).  13381/1984

M.C. MEHTA                                         Petitioner(s)

                                VERSUS

UNION OF INDIA & ORS.                              Respondent(s)

((1)  IA  NO.  99054  AND  99055/2024  (APPLNS.  FOR  PERMISSION  AND
EXEMPTION FROM FILING O.T. ON B/O UPSIDA) AND IA NO. 31946/2024
(APPLN. FOR PERMISSION ON B/O OF NORTH CENTRAL RAILWAY, AGRA) (2)
CEC REPORT NO. 17 OF 2024 AND CEC REPORT NO. 34 OF 2024 IN CEC
REPORT NO. 17 (3) IN RE: UTTAR PRADESH PROTECTION OF TREES ACT,
1976 (4) IN RE: TREE CENSUS (5) CEC REPORT NO.31/2024 (6) IA NO.
64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF ARUN KR. GUPTA)
(7) CEC REPORT NO. 3 OF 2025 (8) IA NOS. 32568 AND 33549 OF 2025
(APPLNS. FOR IMPLEADMENT AND DIRECTIONS ON BEHALF OF ASHOK) “ONLY”
IN  W.P.  (C)  NO.  13381/1984  ARE  LISTED.  “ONLY”  NAMES  OF  THE
FOLLOWING ADVOCATES MAY BE TREATED TO HAVE BEEN SHOWN IN THE LIST.
PETITIONER-IN-PERSON MR. A.D.N. RAO, SR. ADVOCATE (A.C.) MR. LIZ
MATHEW, SR. ADV. (A.C.) MR. SIDDHARTHA CHOWDHURY, ADV. (A.C.) MS.
AAKASHI LODHA,AOR MS. KESHVI ARYA, Adv. MR. AMRISH KUMAR, MR. M.K.
MARORIA, MR. G.S. MAKKER, MR. VIJAY PANJWANI, MR. ANKIT GOEL, MR.
KAMLENDRA MISHRA MR. SAURABH MISRA, MR. GUNTRUR PRAMOD KUMAR, MR.
CHITRANSHUL A. SINHA, MR. VIVEK NARAYAN SHARMA, MR. PUSHKAR SHARMA,
M.V. KINI AND ASSOCIATES, MR. L.R. SINGH, MS. RAJ KUMARI BANJU,
M/S.  MEHARIA  AND  COMPANY,  (6)  MR.  RAJKUMARI  BANJU,  MR.  PRAVEEN
SWARUP, (7) MR. AJIT SHARMA)
 
Date : 13-05-2025 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE ABHAY S. OKA
         HON'BLE MR. JUSTICE UJJAL BHUYAN

                   Mr. A.D.N. Rao, Sr. Advocate (A.C.)
                   Mr. Liz Mathew, Sr. Adv. (A.C.) 
                   Mr. Siddhartha Chowdhury, Adv. (A.C.) 
                   Ms. Aakashi Lodha,AOR

For the parties:   
                   Mrs. Aishwarya Bhati, A.S.G.
                   Ms. Ruchi Kohli, Sr. Adv.
                   Mr. Mukesh Kumar Maroria, AOR
                   Ms. Shivika Mehra, Adv.
                   Ms. Aastha Singh, Adv.
                   Mrs. Rajeshwari Shankar, Adv.
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                   Mr. Sarthak Karol, Adv.
                   Mr. Jagdish Chandra Solanki, Adv.
                   Mr. T.S Sabarish, Adv.
                   Mr. Chitvan Singhal, Adv.
                   Mr. Padmesh Mishra, Adv.
                   Mr. Sudarshan Lamba, AOR
                   Mr. Amrish Kumar, AOR
                   Mr. Shreekant Neelappa Terdal, AOR

                   Ms. Aishwarya Bhati, A.S.G.
                   Mr. Rajeev Kumar Dubey, Adv.
                   Ms. Poornima Singh, Adv.
                   Mr. Ashiwan Mishra, Adv.
                   Mr. Kamlendra Mishra, AOR

                   Petitioner-in-person

                   Applicant-in-person

                   Mr. Atishi Dipankar, AOR
                   
                   Mr. Gurmeet Singh Makker, AOR

                   Mr. Sudeep Kumar, AOR

                   Mr. Ankur Prakash, AOR

                   Mr. Lakshmi Raman Singh, AOR
                   
                   Mr. Ajit Sharma, AOR
                   Mr. Kanchan Kumar, Adv.
                   Mr. Akshat Sharma, Adv.
                   Mr. Amrit Pradhan, Adv.
                   Mr. Yuvrajsinh C. Solanki, Adv.
                   Mr. Lareb Habib Ansari, Adv.
                   
                   M/S.  Lawyer S Knit & Co, AOR

                   Mrs. Rachana Joshi Issar, AOR
                   
                   Mr. Kishan Chand Jain, Adv.
                   Mr. Ashwini Kumar, Adv.
                   Mr. Rajesh Kumar, Adv.
                   Mr. E. C. Agrawala, AOR
                   
                   Dr. Mrs. Vipin Gupta, AOR

                   Mr. Prashant Kumar, AOR

                   Mr. Rajiv Tyagi, AOR

                   Mr. Ajay K. Agrawal, AOR

2
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                   Mr. Shiv Prakash Pandey, AOR

                   Mr. Sudhir Kulshreshtha, AOR

                   Mr. P. K. Manohar, AOR
                   
                   Mr. Pradeep Misra, AOR
                   Mr. Daleep Dhyani, Adv.
                   Mr. Anupam Misra, Adv.
                   Mr. Suraj Singh, Adv.
                   
                   Mr. P. Parmeswaran, AOR

                   Mr. P. Narasimhan, AOR

                   M/S. Manoj Swarup And Co., AOR
                   
                   Dr. Sumant Bharadwaj, Adv.
                   Mr. Vedant Bharadwaj, Adv.
                   Ms. Mridula Ray Bharadwaj, AOR
                   Mr. Rakesh Kailash Sharma, Adv.
                   
                   Mr. Badri Prasad Singh, AOR

                   M/S.  Meharia & Company, AOR

                   Mr. Ankit Goel, AOR                  
                   
                   Mr. Zoheb Hossain, AOR
                   
                   Mr. A.N.S Nadkarni, Sr. Adv.
                   Ms. Ruchira Gupta, Adv.
                   Mr. Shishir Deshpande, AOR
                   Ms. Pooja Tripathi, Adv.
                   Mr. Amit Kumar, Adv.
                   Mr. Abhishek Verma, Adv.
                   
                   Mr. Gurmeet Singh Makker, AOR

                   Mr. Arvind Gupta, AOR

                   Mr. Shantanu Bansal, AOR

                   Mr. Vivek Kohli,Sr.Adv.
                   Mr. Bharat Malhotra,Adv.
                   Ms. Savita Singh, AOR
                   Mr. Mohit Singhal,Adv.

                   Mr. Jogy Scaria, AOR
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                   Mr. Guntur Pramod Kumar, AOR
                   Mr. Keshav Singh, Adv.
                   Mr. B.P. Naidu, Adv.
                   
                   Mr. Rajeev Kumar Dubey, AOR                     
                   
                   Mr. Adarsh Tripathi , AOR

                   Mr. Sunny Choudhary, AOR

                   Mr. Siddhartha Chowdhury, AOR
                   
                   Mr. Saurabh Mishra, AOR
                   Mr. Shrimay Mishra, Adv.
                   Mr. Rakesh Chander, Adv.                   
                   
                   Mr. Ashutosh Dubey, AOR
                   Mrs. Rajshri Dubey, Adv.
                   Mr. Abhishek Chauhan, Adv.
                   Mr. H.B. Dubey, Adv.
                   Mr. Amit P. Shahi, Adv.
                   Mr. Amit Kumar, Adv.
                   Mr. Rahul Sethi, Adv.
                   Mr. Shashi Bhushan Nagar, Adv.
                   Mr. Manish Dhingra, Adv.
                   Mrs. Sona Khan, Adv.
                   Mr. Sumant Akram Khan, Adv.
                   Mr. Rajendra Anbhule, Adv.
                   Ms. Chanda Trikha, Adv.                   
                   
                   Mr. Chitranshul A. Sinha, AOR
                   Ms. Pallavi, Adv.
                   Mr. Shivam Shorewala, Adv.
                   Ms. Rakshita Bhargava, Adv.
                   
                   Ms. Aakashi Lodha , AOR

                   Mr. Ankur Prakash, AOR
                   
                   Mr. Virag Gupta, Adv.
                   Ms. Rupali Panwar, Adv.
                   Mr. Shubham Gupta, Adv.
                   Mr. Vishal Arun Mishra, AOR                   
                   
                   Mr. Vivek Narayan Sharma, AOR
                   Ms. Shruti Priya Mishra, Adv.
                   Ms. Mahima Bhardwaj Kaluch, Adv.
                   Mr. Dinesh Sharma, Adv.
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                   Mr. Saurabh Yadav, AOR

                   Mr. Gaurav Goel, AOR                            
                                      
                   Ms. Udita Singh, AOR

                   M/S. Gsl Chambers, AOR
                   
                   Ms. Aishwarya Bhati, A.S.G.
                   Ms. Neetica Sharma, Adv.
                   Ms. Saloni Jagga, Adv.
                   Mr. Tavinder Sidhu, Adv.
                   For M/S.  M. V. Kini & Associates, AOR
                   
                   Mr. Arjun Nanda, AOR

                   Mr. Arvind Kumar Sharma, AOR

                   Mr. Gaurav Goel, AOR

                   Ms. Aparna Bhat,Sr.Adv.
                   Ms. Rajkumari Banju, AOR

                   Mr. Dr. Rajeev Sharma, AOR
                   
                   Mr. Shantanu Krishna, AOR
                   Mr. Ankit Mishra, Adv.
                   Mr. Ashish Kumar Singh, Adv.
                   Mr. Alok Kumar, Adv.
                   
                   Mr. Saksham Maheshwari , AOR

                   Mr. Pushkar Sharma, AOR
                   
                   Mr. Sumeer Sodhi, AOR
                   Ms. Sandali Sharma, Adv.
                   
                   Mr. Abhinav Agrawal, AOR
                   
                   Mr. Seshatalpa Sai Bandaru, AOR
                   Mr. Sanjeev Kumar Choudhary, Adv.
                   Mrs. Shradha Choudhary, Adv.
                   Mrs. Rinky Rani, Adv.
                   
                   Mr. Gaurav Dhingra, AOR
                   
                   Mr. Praveen Swarup, AOR
                   Mr. Vivek Pathak, Adv.
                   Mr. Devesh Maurya, Adv.
                   Mr. Ravi Kumar, Adv.
                   Mr. Hari Sahteshwar, Adv.
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                   Ms. Mayuri Raghuvanshi, AOR
                   
                   Mr. Abhijit Banerjee, AOR                   
                                     
                   Mr. Prashant , AOR

                   Mr. Abhinav Shrivastava, AOR

                   Ms. Saroj Tripathi, AOR
                   
                   Mr. Manoj K. Mishra, AOR
                   Mr. Umesh Dubey, Adv.
                   Ms. Madhulika, Adv.
                   Ms. Vuzmal Nehru, Adv.
                   Mr. Ashish Kumar Mishra, Adv.
                   Mr. Anand Kumar Rai, Adv.
                   
                   Ms. Shweta Sharma, AOR

                   Mr. Abhishek Chaudhary, AOR

                   Mr. Syed Abdul Haseeb, AOR
                   
                   Mr. Anshul Gupta, AOR
                   Mr. Rishabh Darira, Adv.
                   Mr. Aditya Tainguriya, Adv.                   
                   
                   Mr. Sanjay Upadhyay, Sr. Adv.
                   Mr. Satya Kam Sharma, AOR
                   Mr. Akshay Dev, Adv.
                   Mr. Mansi Bachani, Adv.
                   Ms. Gitanjali Sanyal, Adv.
                   Mr. Shubham Upadhyay, Adv.
                   Mr. Rishabh Rana, Adv.
                   Mr. Shobhit Dwivedi, Adv.
                                      
                   Mr. Shalen Bhardwaj, Adv.
                   Mr. Virender Kumar, Adv.
                   Ms. Garima Kumar, Adv.
                   Ms. Lakshmi, Adv.
                   Mr. Ashok Kumar Panigrahi, Adv.
                   Ms. Banisha Verma, Adv.
                   Mr. Nischal Kumar Neeraj, AOR
                   
                   Mr. N. L. Ganapathi, AOR
                   
                   Ms. Anju Thomas, AOR
                   Ms. Muskan Surana, Adv.
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                   Mr. Anurag Kishore, AOR

                   Mr. Rachit Mittal, AOR

                   Mr. Nishit Agrawal, AOR
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

IA NO. 99054 AND 99055/2024 (APPLNS. FOR PERMISSION AND
EXEMPTION  FROM  FILING  O.T.  ON  B/O  UPSIDA)  AND  IA  NO.
31946/2024 (APPLN. FOR PERMISSION ON B/O OF NORTH CENTRAL
RAILWAY, AGRA)

1. As  far  as  these  applications  are  concerned,  we

finally  grant  time  of  eight  weeks  as  sought  by  the

Central Empowered Committee (for short, “the CEC”).

2. List on Tuesday, 22nd July, 2025.

CEC REPORT NO. 17 OF 2024 AND CEC REPORT NO. 34 OF 2024
IN CEC REPORT NO. 17
IN RE: UTTAR PRADESH PROTECTION OF TREES ACT, 1976

3. As regards the implementation of the order dated

29th November, 2024 regarding Uttar Pradesh Protection of

Trees Act, 1976, the learned Additional Solicitor General

states that the State has not taken any decision.

4. In  this  Public  Interest  Litigation,  we  are

concerned with the Taj Trapezium Zone (for short, ‘the

TTZ’) area. There has to be a deterrent on illegal tree

felling. The reason is that illegal tree felling has a

direct co-relation with preservation of the Taj Mahal and

other ancient monuments in the TTZ area.

7

347



5. Paragraph 16 of Report No.17 of 2024 reads thus:

“16. As detailed in para 5 above, some people

illegally remove the trees owned by them when they

pose a danger to their life and property while

some people also fell trees for non-genuine vested

interests.   To  discourage  these  practices  and

compensate for the tree loss, some strict punitive

actions are required.  The following suggestions

have  emerged  after  discussions  with  different

stakeholders:

(a) For illegal felling of private trees of

exempted species by farmers: Rs.5000 (Rs.Five

thousand only) per tree may be recovered by

the Divisional Forest Officer as compounding

fees and timber may be handed back to the

farmer.

(b) For illegal felling of private trees of

restricted species by any person and exempted

species by any person other than farmer: Rs

10000 (Rs. Ten thousand only) per tree may be

recovered by the Divisional Forest Officer as

compounding  fees,  timber  may  be  seized  in

four  of  department  and  amount  for  block

plantation of trees ten times the number of

trees  illegally  felled  with  5  years

maintenance  be  deposited  with  the  Forest

Department.

(c) For illegal felling offence as covered

in  IFA  1927:  Rs  25000  (Rs.  Twenty-five

thousand) per tree may be recovered by the

Divisional  Forest  Officer  as  compounding

fees,  timber  may  be  seized  in  favour  of

department,  and  amount  for  tree  guard

protected plantation of trees ten times the
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number of trees illegally felled with 5 years

maintenance  to  be  deposited  with  Forest

Department.

(d) The same process may also be adopted by

respective  Lok  Adalats  and  District  Courts

while  disposing  of  the  cases  of  illicit

felling in the TTZ.”

6. We exercise our jurisdiction under Article 142 of

the Constitution of India and pass an order in terms of

clauses (a) to (d) above limited to the TTZ area. We

direct that a copy of this order shall be forwarded to

the Registrar General of the Allahabad High Court and the

Rajasthan High Court who in turn will forward the same to

the  District  Courts  within  their  respective

jurisdictions.

IN RE: TREE CENSUS

7. We  have  perused  the  affidavit  of  the  Forest

Research Institute (for short, “the FRI”) filed in terms

of this Court’s order dated 8th April, 2025.

8. For  the  time  being,  we  are  keeping  the  issues

flagged in our order dated 8th April, 2025 open.

9. We direct the FRI to submit representations to the

State of Uttar Pradesh and State of Rajasthan for release

of funds in a phase-wise manner.  We are sure that the

State  of  Uttar  Pradesh  and  State  of  Rajasthan will

immediately release the necessary funds.
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10. Before  we  deal  with  the  stand  taken  in  the

affidavit  by  the  FRI,  we  direct  the  FRI  to  file  an

additional affidavit by the end of August, 2025 setting

out the progress made in the work of Tree Census.

11. A copy of this order shall be forwarded to the FRI.

In case the FRI seeks any directions from the Court, it

will be for the FRI to submit a report to the Registrar

(Judicial) of this Court who shall ensure that the same

is immediately placed before this Court.

CEC REPORT NO.31/2024

12. We have heard the learned senior counsel appearing

for the applicant.  The prayer made in paragraph 6 of the

affidavit dated 8th May, 2025 cannot be accepted and the

applicant will have to comply with the conditions imposed

by the CEC.

IA NO. 64225/2022 (APPLN. FOR CLARIFICATION ON BEHALF OF
ARUN KR. GUPTA)

13. List on 20th May, 2025 at 12.30 p.m.

CEC REPORT NO. 3 OF 2025

14. List on 20th May, 2025 at 12.30 p.m.

IA NOS. 32568 AND 33549 OF 2025 (APPLNS. FOR IMPLEADMENT
AND DIRECTIONS ON BEHALF OF ASHOK)

15. List on 20th May, 2025 at 12.30 p.m.

(ANITA MALHOTRA)                           (AVGV RAMU)
   AR-CUM-PS                              COURT MASTER
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